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IN THE HIGH COURT OF JUDICATURE AT
BOMBAY TESTAMENTARY AND INTESTATE
JURISDICTION
PETITION NO. 1619 OF 2023

Petition for Probate of last will and testament dated 08th day
of December, 2020 of Vimal Vasudeo Thanekar, widow, Hindu,
Indian Inhabitant, of Mumbai, Occupation: Retired, who died
at Nair Hospital and Medical College, Mumbai and was residing
at the time of her death at K/11 Palm Acres CHS,M.P. Road,
Mulund (East), Mumbai -400081 . Deceased
Nagesh Bhagwan Koli, Age about 46 vears, Hindu, Indian Inhabitant of
Thane, Occu: Working residing at Lakhu Niwas, Chendani Koliwada,
Thane (E) 400604 being the sole executor named under the last Will and
Testament of the deceased abovenamed ....Petitioner
CITATION
To. Pooja Pratap Thanekar, Last known address: BMC OPD Clinic,
Churi Wadi, Goregaon (East), Mumbai-400063
If you claim to have any interest in the estate of the abovenamed deceased
you are hereby cited to come and see the proceedings before the grant of
Probate. In case you intend to oppose the grant of Probate, you should file
in the Office of the Prothonotary and Senior Master a caveat within 14 days
from the service of this citation upon you
You are hereby informed that the free legal services from the State Legal
Services Authorities, High Court Legal Services Committees, District Legal
Services Authorities and Taluka Legal Services Committees as per

eligibility criteria are available to you and in case, you are eligible and

PUBLIC NOTICE

NOTICE is hereby given that we are investigating the title of Ajay
Apartment Co-operative Housing Society Ltd., being the Society
Registered under the Maharashtra Co-operative Societies Act, 1960
(XXIV of 1961) under Registration No. MUM/WP/HSG/TC/14981/
20152016 and having its registered office at Plot No. 6 Nadiadwala
Colony No. 1, S. V. Road, Malad (West), Mumbai-400064 ("Society")
in respect of the property described in the schedule hereunder written
(“Property").

Al persons including an individual, a Hindu Undivided Family, a
company, banks, financial institution/s, non-banking financial
institution’s, a firm, an association of persons or a body of individuals
whether incorporated or not, lenders and/or creditors haling any
objection, claim, right, title, share and/or interest against the owner
society or any of the members of the society and/or in respect of the
said property as mentioned in the Schedule hereunder written, or any
part or portion thereof whether by way of Sale, exchange, assignment,
gift, bequest, lease, sub-lease, tenancy, sub-tenancy, leave and
license, license, covenant, mortgage, encumbrance, lien, charge,
trust, inheritance, succession, agreement, contract, memorandum of
understanding, easement, right of way, occupation, possession, family
arrangement, setilement, maintenance, Decree or Order of any Court
of Law, lispendens, attachment, rights, FSI

desire to avail the free legal services, you may contact any of the above
Legal Services Authorities/Committees.
Witness SHRI DEVENDRA KUMAR UPADHYAYA Chief Justice at Bombay
aforesaid, this 0dth day of November, 2024
sd/- sd/-
For Prothonotary and Senior Master Saurabh S. Oka
Advocate for the Petitioner

PUBLIC NOTICE
(Under Section 102 of the Insclvency and Bankruplcy Code, 2016)
PUBLISHED ON BEHALF OF HON'BLE NCLT, MUMBAI BENCH
FOR THE ATTENTION OF THE CREDITORS OF MR. JITESH SHIVAJI GANAGE,
PERSONAL GUARANTOR OF GANAGE PRESSING PRIVATE LIMITED
ELEVANT PARTICULARS

hereby given by
“Prdostons’ - Proposed Resientil
Cum Commercial Building at Plot No.
38, Sec -17, Khandeshwar, Sector

PUBLIC NOTICE
Notice is hereby given that M/S. Riti
Sports Management Put. Lid., who is a

at Oshiwara Link Road, Near
Cake. actory © Ogshlwara, Andheri West,

r Monginis

Mumbai holding 5 fully paid-up|
shares of Rs. Fifty each, having share|
o fav

"V17u Greater Khanda, Pa;“’e' Navt | 13431 to 3435, has agreed to sell to my

1. Name f the Personal Guaranlor M. Jitesh Shivaji Ganage

2.] Address ofhe Personal Guaantr lstinown) | 12011C, Sal Vi, Lakaki Road, Nodel ColonyPune- 411016

3. Tnsohvency Commencement Dale 1 espect | 130 Novermber 2024
(Copy £ 204)
1. National Company Law Trounel Nubai Bench, Court4V

12450

i, 10208. by | | client Mr. kunal Bhimji Patel & Mrs. Dhara|

CH Hospitality LLP has been | |kunal patel (Purchaser), the flatdescrbed
accorded Environmental Clearance | [in the schedule hereunder ("Sai ;|
vide |enerno-Ecz4BoseMH|eso43 person/s, company/s ancial
1/ | |institution/s, having any share, right,title,

nterest, benefitclaim, objection or|
demand of any nature whatsoever over
the said premises by way of sale, transfer,
exchange, mortgage, assignment, charge,
gift, trust, inneritance, conveyance|

INFRA2/472407/2024) P
November, 2024 and copy of the
clearance letter is available with
hitpssiiparivesh.nic.n/.

‘Siddhivinayak TwinsPlot No. 9,
Sector 17, Roadoak, Kelambol, N Mumoai 410218 WH)
Registered Emakcingajtmnukeres 15@yanoocom

6.
Professiona, s registered with he Board

7.| Address and e-mail o be used for Cortespondence Address:

tenancy, bequest, litigation, decree or
order of any court of law or otherwise
should register their claim at 8- 2103|
{address of flat owner) (address described|
in the schedule hereunder) withi

of publication of this notice with certified|
copies of documentary proof thereof,

Notice i
tedovolopment of property bearing
es

s hereby given by proposed

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S LAKE DISTRICT REALTY PRIVATE LIMITED
nmwwn INREALESTATE ACTVITES ONA FEEAND CONTRACT BASIS

ulation 36A(1)of the Insolvency and Bankruptey Board of India

{inaiency Resauton roces fo Coparte Porsons Rgulaion, 2016)
RELEVANT PARTICULARS

ister s
Pl No. 5, Sctor 17, ool Kelambol Nov sl -410218 )
A vaiity te Ton November, 224

(Under Section 102 of o wnency and Banknuptcy Code, 2016)
PUBLISHED ON BEHALF OF HONSLE NCLT MUNBA BEACH

Professional Unit# 207, 2nd Floor, Kshit, Near Azad Nagar Metro C.S.No.1d/716 ;|||ﬂ|¢¢ at Keshavrao
Staon, Veera Deszi Road, Anchei Vst Murcei - 400053 | | Laxman Borkar & AMP; Harish | |that everyone has given up/ waived/|
Cortespondenc En, Arjun Palav M.,gq, fazgoan Division, | |abandoned such claim or claims or
Wadi, Ward. ©_Ghodapdeo, | |Wwhatsoever, if any and both the parties|
8.| Lastdate forsubmisson of daims | 09 Decemoer, 2024 Viumbai 400037 as pet. Regnaar) & | |shal proceed to complte the e
AMP; Regn.33(12) of DCPR 2034 by | |transaction with respect to the said Flat
o Relevant Forms Fom 6 o5 presabed under Reguton 7 of ] | & s has, boen ascordel | |ane_ thercafter no. clims/opicctions/
Insalvency and Bankruptcy Board of India (insclvency) Environmental Clearance vm Letter
roposal SCHEDULE
No, swnn/mrmzmsesmnza; gated | (Al the share igh, e interest, i the
form: IZ'" N(Nemhlel‘v w |h Flat No. 03 admeasuring 997 s
clearance letter avala le  wit (1497 Property Tax chargeable carpet
lotce s Trbunal e e area) in B tower of Oberoi Springs Co-
(18)No. 232/MBI2022 dated 1301 Noveber 2024, Pl e G b
2024, ; o0 Taftbe, 3:}&"[;3'(!407% Oshlwan, Andheri West,
ey t Bleast nore the fat s under mortgage by
019,nFormB, . 1CICI Bani
speed post Date: 18/11/2024 S/
Place: Mu mbz\ Sachin Mhaske
Indvl]hlﬂukhlrl“ High Court, Mumbai
solution Profession w2043 Fiogn ot EhavanlCHS sid
Date: 18ih November, 2024 ji Gan: Ramwadi, nan
Plac i Personal Gummov ofGlnimPn ssing Private Limited| Jogeshwari (East), Mi u
Registration Mumher [BBINPA-001/1P- 1531«2015—20|9’12450 mail-1D-: advo(alescslegxl@gmal .com

PUBLIC NOTICE

Stucture bearing Proposed Redevelopment under D. C. Regulation 33 (7) of Regevelopment
oper 15F.C.5. No. 4
M. B. Raut Road, Shivaj Park, Dadar- West, Mumbei- 400028 Known as *Laxmi Bhavan Co-Op.

or any liability or ‘or demand of any nature
whatsoever or otherwise howsoever are hereby requested o inform
the same in wriling alongwith supporting original documents to the
undersigned having their office at Raja Bahadur Mansion. 2nd Floor,
20, Ambalal Doshi Marg, Fort, Bombay-400 023 within a period of 14
(fourteen) days from the date of the publication of this notice, failing
which, the claim or claims, if any, of such person or persons shall be
considered to have been waived and/or abandoned.
SCHEDULE OF THE PROPERTY

Al that Plot No. 6 admeasuring about 513 sq.yards equivalent to 429
sq. meters or thereabout with the structure consisting of 9 flats existing
thereon situated partly at Mouje Pahadi near Malad and partly at
Mouje Malad Taluka South Salsette Registration Sub-District and
District of Mumbai City and Mumbai Suburban bearing Survey No.
149(Part), Plot No. 1 and Plot No. 2(Part) and Shed No. 77 Part, CTS
No. 955 at Village Pahadi Taluka Borivali, Nadiadwala Colony No. 1,
S.V. Road, Malad (West), Mumbai-400064 and bounded as follows :
On or towards North by : By the scheme Road;

On or towards South by : By common boundary and Beyond  that

property  of  Usman  Bapubhai
Nadiadwala,

On or towards Eastby ~ : By Plot No. 5, and;

On or towards Westby ~ : By Plot No. 1

Dated this 16th day of November, 2024
Yours faithfully,
For Vinod Mistry & Co.,
Sd/-

Advocates & Solicitors

Sd/-
Mule.

esolution Professional

e Disrict Realy e Limied

551 Regiraion Nt 185y 91003 POl 68, 016 5015/ 15065
AFA: AA1/12282/02/040125/106744 valid upto 0dth January 2025

BEFORE THE HON'BLE ARBITRATOR
APPOINTED UNDER THE POWERS DELEGATED
Y CENTRAL REGISTRAR, NEW DELHI
(U/S 84 of the Multi State Co-operative Societies Act, 2002.)
ARBITRATION CASE NO. ARB/NKGSB/SVT/082 of 2024.

NKGSB CO-OPERATIVE BANK LTD.
Having its registered office at,
361, LAXMI SADAN,

V.P.ROAD, GIRGAUM, MUMBAI-400004 ] ..... Disputants
vis
Mr. Vaibhav Bhagwan Badve & Ors. ] ....Opponents
To,

1. Mr. Vaibhav Bhagwan Badve
(Opponent No. 1)

Flat No. 13, Mahendragiri Apartment,
Sahyadri Hills, Shivajinagar,
Aurangabad-431009.

Mrs. Bhagyashree Vaibhav Badve
(Opponent No. 2)

Flat No. 13, Mahendragiri Apartment,
Sahyadri Hills, Shivajinagar,
Aurangabad-431009 1

WHEREAS NKGSB Co-op. Bank Ltd., Mumbai has instituted the
above Arbitration case under Section 84 of the Multi-State
Co-operative Societies Act, 2002 against you. The Disputants have
sought the following reliefs :-

a) Adjudicating the present dispute under Sec. 84 of the Multi- State
Co-operative Societies Act, 2002 and to declare that the Opponents
are jointly and severally liable to pay to the Disputants an amount of
Rs. 2,96,934=19 together with further interest thereon from
14/08/2024 till payment, interest being compounded every month and
that

b) For such further and other reliefs to be granted as may be
necessary in the ends of justice.

You are hereby summoned to appear before me in my Chamber at
Gokul Niwas, 1st Floor, Ranade Road, Near Railway Station, above
Big Sale Shop, Dadar (W), Mumbai-400028 in person or by a pleader
or by an Advocate duly instructed and able to answer all material
questions relating to the Arbitration case on such questions on 28th
Day of November, 2024 at 11.00 a.m. and further to answer the claim
in the Arbitration case.

~

TAKE NOTICE that in default of your appearance on the day, time and
place before mentioned herein above, the Arbitration case will be
heard and determined in your absence.
Given under my hand and seal this 7th day of November, 2024.
(8. V. Tinaikar)
ARBITRATOR

Place: Mumbai
Date: 18.11.2024

Date: 16th November, 2024 i mater of . Rnhan Rambar Ganagel

Place: Mumbai
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)
X{MsE METROPOLITAN STOCK EXCHANGE OF INDIA LIMITED
Registere ffce: 205,20 oo Pramal Agasya Corpora Prk Kamari uncton.
LBS Road, Kurla (West), Mumbai — 400070 Tel. 91 22 6112 9000,
febsite: www.msei.n | Email id: secretarialamse.in
Corporate Identity Number (CIN): U65999MH2008PLC185856

INFORMATION REGARDING THE 16th ANNUAL GENERAL MEETING TO BE HELD
THROUGH VIDEQ CONFERENCING (VC)/ OTHER AUDIO VISUAL MEANS (OAVM)

Members may please note that the 16th Annual General Meeting (“AGM")
of Metropolitan Stock Exchange of India Limited (“Company”) will be held
on Thursday, December 19, 2024 at 2:00 P.M (IST) through VC/OAVM in
compliance with all the provisions of Companies Act, 2013 (“Act”) and the
Rules made thereunder read with General Circular Nos. 20/2020, 022021,
19/2021, 212021, 2/2022, 10/2022, 09/2023 and 09/2024 issued by
Ministry of Corporate Affairs, Letter dated September 29, 2024 issued by
Registrar of Companies-Mumbai, SEBI Circular SEBYHO/CFD/CMD2/CIR/P/
2022/62 and SEBI/HO/CFD/PoD-2/P/CIR/2023/4 issued by Securities and
Exchange Board of India (hereinafter collectively referred to as “Circulars”)
to transact the businesses that will be set forth in Notice of the meeting.

In compliance with the Circulars, the Notice convening the AGM along
with Annual Report for the Financial Year 2023-24 shall be sent to the
shareholders only by email on such email addresses which are registered
with the Depository(s) in accordance with the aforementioned Circulars
The Notice along with Annual Report will also be available on the website
of the Company at www.msei.in and on the website of National Securities.
Depository Limited (“NSDL") at htips:/jwww.evoting.nsdl.com (remote
e-voting service provider agency).

Members can attend and participate in the AGM through VC/OAVM facility
only and will be able to cast their vote electronically on the businesses as
set forth in the Notice of the AGM either remotely (during remote e-voting
period) or during the AGM. Accordingly, please note that no provision has
been made to attend and participate in the 16th AGM of the Company in
person. Detailed procedure for remote e-voting/ e-voting during the AGM/
virtually attending the AGM will be provided in the Notice of the AGM.

Members who have not yet registered/ updated email addresses with
their respective depository participants are requested to contact the
respective depository participants and update their email ids.

This notice is being issued for the information and benefit of all the
members of the Company and is in compliance with the applicable
circulars/ notifications/ orders of the MCA and SEBI.

For Metropolitan Stock Exchange of India Limited
Sdf-

Durgesh Kadam

Place: Mu Head - Legal and Company Secretary

PUBLIC NOTICE
(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)
PUBLISHED ON BEHALF OF HONBLE NCLT MUVBAI BENCH

FOR THE ATTENTION OF F MRS 3
0. No.1226 Date 18/10/2024 SERSONAL GUARANTOR OF GANAGE PRESSING PRATE LINTED
DISTRICT DISPUTES RELEVANT PARTICULARS
SOUTH MUMBAI ; lestooun) “’:zkmm A, Pue-411007
Puravatha Bhavan, 1st Floor, General Nagesh Marg, 2 ooy G e il ks
Near Mahatma Gandhi Hospital, Parel, Mumbai-100 012 e o G e 9 Novener 224 [ 2004)
Under the Consumer Protection Act 2019 .| Detal of AdjuGcaling Autiorty Nalmna\ ‘Company Law Tribunal, Mumbal Bench, CourtV
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To .
) Professional Unit 207, 200 Floar K, NearAzad Nagr Hetro

Opposite Party / Respondent Name: Staon,Veera Dessi Road,Andhei Vet Humbai- 400053

1. MR TASLIM MUNIR KHAN
T 21. MASJID CHAWL, KALINA CHURCH ROAD, 8 & isconof caims | 0h Dcaber, 2024
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In the matte o Mrs, Sangeeta Ram

Date: 18th November, 2024
: Mumbai

Sectr 17, Roadpa.| Kll:mbnll Navi umm-. -41om(mm
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AEAValidit Dae. 1k Neverber, 024

BEFORE THE HON'BLE CITY CIVIL COURT AT
DINDOSHI, MUMBAI
S. C. SUIT No. 1368 of 2023
DIVYAMAN APARTMENTS CO-OP. HOUSING SOCIETY LTD.
A Co-operative Housing Sociely having is regisered sdress at 49,
Divyaman $.-5, 8" Road, Prabhat Colony, Santacruz

imbai
Date: November 18, 2024 Membership No. F8496

0. No.1220 Date 18/10/2024

powers conferred under Section 13 (12) read with rule 3 of the Security Interest

Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of

Stressed Assets Recovery Branch, Thane (11697):-1st Floor,

m state Bank of Ind'a Kerom Building, Plot No. A-112, Road No. 22 Circle, Wagle Industrial Estate,

Thane (West) —
PUBLICATION OF NOTICE REGARDING POSSESSION OF PROPERTY U/S 13(4) OF SARFAESI ACT 2002

400604. Email- sbi. 11697 @sbi.co.in

mentioned against each account.

the STATE BANK OF INDIA for an amount and interest thereon.

each account and stated hereinafter cailing upon them to repay the amount within 60 days from the date of receipt of said notice.
‘The Borrower having faled to repay the amount, notice is hereby given to the Borroviers and the public in general that the undersigned has taken Symbolic Possession
of the property described herein below in exercise of power conferred on him/her under section 13(4) of the said Act read with Rule 8 of the said Act on the dates
‘The Borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of

‘The Borrower’s/ Guarantor’s attention is invited to provisions of Sub-section (8) of Section 13 of the Act, in respect of time available to redeem the secured assets.

Rules, 2002, a the dates mentioned against

Borrower & tgaged Prope Date of Date of Amount
Address of Property Demand Notice | Possession Outstanding
Mrs. Shraddha Mahendra Chavan | Mrs. Shraddha | All that piece and parcel of Flat No. F-8/5/F-1| 16.022024 | 16.11.2024 | Rs. 34,98.454.00 (Rupees
and Mr. Mahendra Chavan Mahendra | (Type-F, Buiding No. 8, 5th Floor, Fiat No. 1) adm Thirty Four Lakh Ninety Eight
Address: EWS-C/14, Plot No.35-C, | Chavan | area 54.27 Sq. Mirs (Carpet), Dronagiri Residential Thousand Four Hundred
Sec-21, Turbhe, Tensil Thane, Dist, complex, Sector No. 30, Dronagiri, Navi Mumbai, and Fifty Four Only) as on
Thane Tal Uran, Dist Raigad within the Registration Dist 14.02.2024 plus further
Raigad and Sub Registrer of assurance Uran, owned interest, costs, etc thereon.
by Mrs. Shraddha Mahendra Chavan.
Mr. Bipin Shreenivas More & Mr_ Bipin | Flat No. 402, A-Wing, 4th Floor, Om Sai CHS Ltd.| 20.07.2024 | 16.11.2024 | Rs. 40,17.931.29 (Rupees.
Mrs. Reshma Bipin More Shreenivas | Admeasuring about 28 sq. mir. Carpet Area & Forty Lakh Seventeen
Address: Flat No. 402, A-Wing, More & Mrs. |36 sq. mtr. Built up Area, Plot No. 6, Sector-08, Thousand Nine Hundred
4th Floor, Om Sai CHS Ltd. Plot | Reshma Bipin | Kamothe, Navi Mumbai, Ta- Panvel, Dist Thirty One and Paise
No. 6, Sector ~ 08, Kamothe, Navi More | Raigad -410209 owned by Mr. Bipin Shreenivas Twenty Nine Only) as on
Mumbai, Raigad- 410209. More & Mrs. Reshma Bipin More. 20.07.2024 plus further
interest, costs, etc thereon
Mr. Bhavesh Hasmukhlal Kothari | Mr. Bhavesh | Flat No. A-103, admeasuring 448 sq. ft. Carpet| 19.08.2024 | 16.11.2024 | Rs. 27,63,791.00 (Rupees
Address: Flat No. 10, 4th Floor, Hasmukhlal | Area, on 1st Floor of A-Wing, in the buiding Twenty Seven Lakh Sixty
Samudrika CHS. Plot No. 14, Kothari ~[known as Samarth Krupa constructed on Plot Three Thousand Seven
Sector-14, Khanda Golony, New No. 12 & 13, situated at Village-Dahivali, Taluka- Hundred and Ninety One
Panvel West, Raigad — 410206. Karjat, Dist. Raigad, owned by Mr. Bhavesh Only) as on 19.08.2024
Hasmukhlal Kothari. plus further interest, costs,
efc thereon

Date : 18.11.2024
Place: Thane

Pranesh Thakur, Mob No. 7087438999, Authorised Officer & Chief Manager
State Bank of India, SARB Thane Branch

DISTRICT DISPUTES
SOUTH MUMBAI
Puravatha Bhavan, 1st Floor, General Nagesh Marg,
Near Mahatma Gandhi Hospital, Parel, Mumbai-100 012
Under the Consumer Protection Act 2019

Consumer Case No 21/290
MRS RAZIA ABBAS HETAVKAR
.Petitioner/ Complainant/ Appellant
MS MAITREE DEVELOPERS
..... Opposite Party / Respondent(s)
To

Opposite Party / Respondent Name:
1. MR TASLIM MUNIR KHAN
T21. MASJID CHAWL, KALINA CHURCH ROAD,
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(East) Murmbai 400 085 PLANTIFE

I ‘Mr. VALLABHJI SHAMJI CHEDDA
2. Mrs. JAYWANTI VALLABHJI CHEDDA
3. Mr. RAHUL VALLABHJI CHEDDA
All having their address at B-8, Divyaman Apartments CHS Ld, Plot
No. 49, T.P.S.-5, Road No. 8, Prabhat Colony, Santacruz (East),
Mumbai 400 055.
And lastly resided at :
A-2, Chandan Mahal CHS Ltd., Near V. N. Desai Hospital, Santacruz
(Easl) Mumbai-400055.

KHUSWINDER SINGH SODHI
5 Mrs JASVINDER KAUR SINGH SODHI
6. Ms. AMANJIT KAUR SODHI
Residing at Room No. 4, Lathiwala Chawl No. 2, Prabhat Colony,
Santacruz (East), Mumbai-400055. ... DEFENDANTS

Take note that this Hon'ble Court will be moved before this HHJ Shri T. T.
AGLAWE presiding in Court Room No. 16 on 30" day of January, 2025 at|
11.00am by Plaintifffor :

(a) this Hon'ble Court be pleased to declare that the Defendant No. 3 had
no legal right to enter into and execute the Agreement for Sale dated
23/06/2020 with the Defendant No. 4 to 6, registered with the Sub-
Registrar of Assurances at Bandra, Mumbai under Sr. No. BDR-|

itpremisesi.e. FlatNo. B-8.

(b) this Hon'ble Court be pleased to declare that the Agreement for Sale|
dated 23/06/2020 between the Defendant No. 3 with the Defendant
Nos. 4106, regi {Bandra,
Mumbai under Sr. No. BDR-18/4328/2020 in respect of the suit
premises i.e. Flat No. B-8 situated on the ground floor of the building of
the Plaintiff y

(c) this Hon'ble Court be pleased to declare the Agreement for Sale dated
23/06/2020 between the Defendant No. 3 with the Defendant Nos. 4to
6, registered with the Sub-Registrar of Assurances at Bandra, Mumbai
under Sr. No. BDR-18/4328/2020 in respect of the suit premises i.e,
Flat No. B-8 situated on the ground floor of the bulding of the Plaini|
Sodietyas null, void,

(d) This Hon'ble Court be pleased to direct i -Registrar, Andheri No.
7. Mumbai to mark the Entry No. BDR-18/4528/2020 dated
2310612020 portaining to Agreemont for Sale botweon Mr. Rahul
Vallabhji Chheda with Mr. Kushwinder Singh Sodhi, Mrs. asvinter]
Kaur Sodhiand Mrs. Amanji d

Dated this 23rd day of October, 2024 sdi
Mr. MAYUR K. JARIWALA @ For Registrar|
Mrs. NILIMA M. JARIWALA City Civil Court|

Advocates for the Plaintiff
A-101, Madhuvan CHS, Ltd., Guru Narayan Road,
Anand Nagar, Santacaruz (East), Mumbai — 400 055

feie: 16/10/2024 afeor e

Email: niimamj@gmail.com
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Declaration about criminal antecedents of candidates set up by the party
(As per the judgment dated 25" September, 2018, of Hon'ble Supreme Court in WP (Civil) No. 536 of
2011(Public Interest Foundation & Ors. Vs. Union of India &Anr.)"

Name of Political Party Maharashtra Navnirman Sena
Name of Election 2 Vidhansabha 2024
Name of State/UT : Maharashtra
1 2 3 4 5
Sr.| Name of Name of (A) Pending (B) Details about
No.[Constituency| Candidate criminal cases cases of conviction for
criminal offences
Name of Court,| Sections of the | Name of | Description[Maximum|
case No." & | Acts concerned | court & of Punish-
status of | a brief Description | date (S) |offence(s) & ment
the case(s) of Offence(s) |of order(s)| punishment| imposed
imposed
250 - Mallinath  |Akkalkot Civil |C. R. No: 424 of NA NA NA
Akkalkot | Sharanappa |Court, 2018 ufs. 323,
Patil  |Akkalkot. - |324, 504, 506, 34
R.C.C. IPC registered
No: 102 of with Akkalkot
2020 North Police
Station, Akkalkot
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Signature of office bearer of the Political Party
Name and designatioq
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Format C-2

Declaration about criminal antecedents of candidates setup by the party
(As per the judgment daled 25" September, 2018, of Hon'ble Supreme Court in WP (Civil) No. 536 of
2011(Public Interest Foundation & Ors. Vs. Union of India &Anr.)"

Tt e et g o e

[CRTRTER
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Signature of office bearer of the Political Party
Name and designation

Nitin Vijaykumar Sardesai

General Secretary, Maharashtra Navnirman Sena

Name of Political Party Maharashtra Navnirman Sena o iy g . S ol
Name of Election Vidhansabha 2024 T T 15 1% 207 9T o e dreps.gov
Name of State/UT : Maharashtra
1 2 3 4 5
Sr.| Name of Name of (A) Pending (B) Details about ) STAEAETECA IO IR
Y ! ), o 3 i i 4 - 209 - 30 9 - R07w- T B
No/Constituency| Candidate criminal cases cases of conviction for - — s et
criminal offences i | 3 il @ | wre TETe
Name of Court,| Sections of the | Name of | Description[Maximum| | W RRER | Sy e Faw | 04| L DISTRICT CONSUMER DISPUTES REDRESSAL COMMISSION, PUNE
case No." & | Acts concemed | court & of | Punish- = il iniind T : New VE BULDING, BWING, 04 FLOOR,
5 i 9 e T ) A T 0 il 26 nfn & ¢ 56 ||| PP, COUNCIL HALL, NEAR SADHU WASWANI CHOWK, PUNE-411001.
status of | a brief Description| date (S) |offence(s) & ment B SR aran R0/ /308 AT SR St g1 /20R Under the Consumer Protection Act, 1986
i i 238/ 0%~ o : wEEERR 3 C C: No. 21/485
the case(s) of Offenoe(s) of order(s) pl,JmShmzm |mposed S W!Wﬂmumﬁwhg Mrs. Ankuja Mhaske onsumer...f;imi‘:lonerlcnmplalnant/AppellanQ
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North in the court - 120 1 9 39 SR A Nasw Dia hi 110078, Notice
RO WO TR FOATHT AT : 20/12/20%% mwmmn/ Y- W i Public Notice — ’
i T T o lhereas the complainant above mentioned has filed the complaint
Matierils Undaf I R oy ] before this District Consumer Dispute Redressal Forum Pune. Take
g 2 i further Notice that the complaint/E.A is listed for hearing before this
investigation. W?;’”‘/"; T?Mm SePR/ReL “@:fmm 333 ||| District Consumer Disputes Redressal Forum Pune on 29/11/2024 at
ol R0 2 | o e T4, <o, < B
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Al G, AT G E A : 30/13/20%% A 3R GO ARG o6/52/

10.30 a.m. If the opposite party's fails to present on the aforesaid date,
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Registrar
Place : Pune District Consumer Disputes Redressal For,
Date :12/11/2024 Pune
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Declaration about criminal antecedents of candidates set up by the party
(As per the judgment dated 25" September, 2018, of Hon'ble Supreme Court in WP (Civil) No. 536 of
2011(Public Interest Foundation & Ors. Vs. Union of India & Anr.)"

Name of Political Party Maharashtra Navnirman Sena
Name of Election Vidhansabha 2024
Name of State/UT Maharashtra
1 2 3 4 5
Sr.| Name of Name of (A) Pending (B) Details about
No,Constituency| Candidate criminal cases cases of conviction for
criminal offences
Name of Court,| Sections of the | Name of | Description|Maximum)
case No." & | Acts concerned | court& of Punish-
status of | a brief Description| date (S) |offence(s) & ment
the case(s) of Offence(s) |of order(s)| punishment| imposed
imposed
286 - Rajesh  |Judicial I.P.C 452, 341, NA NA NA
Khanapur |Ramchandra|Magistrate 427,143, 147,
Jadhav  |First Class 148,149,504,506
Atpadi - R.C.C [Maharashtra
No.143 of Police Ordinary 37
2020 (1)(3) 135 (Road
Movement )

Signature of office bearer of the Political Party
Name and designation

Nitin Vijaykumar Sardesai

General Secretary, Maharashtra Navnirman Sena

1904000000400 00000000000090000004

it o 213 7 7 A (v | o
s g

@, e e

e e (S s e
el g A s ),
e g i, el e s W
(Frare ) i e
e ww ) e s
v 3 w202 i .
i g e T @
v i) 29 el A, W
= T ST et E
it v g e e
bt

3. | e o
.| o s g o s e s

e 3 | o e

u | fae i s ez )
s

et e s

e §-ren v

¢ |t st s vz v v i
7 e | s 44 ©ip drp

) & e,

ot s e 38 v ke

< | hateprn it w8 o e s
24 (3) (1) s 2 e 578

.| e sy s s e e

el §-ie s W e W
s, i

ortzien

2. | e e s s s e e
e 8 e e ) e s
o ke e s, g
iz

v | 5va sraren acti st e | & v
| e o e v § e e

o
R tez20
2, 3122070

i ldrpl @ gmailcom

sty i

286 - Khanapur

e
o - i, i 1

17 AT & Quiz A 3T

983XXX5056
T62XXX7748
937XXX8512
940XXX7865
T26XXX7473
T9TXXX5233
982XXX8262
986XXX3760
983XXX1925
835XXX1003

TETTIciel forasU[eIeeN aiaaeec! aen
www.navarashtra.com

10020900020 0090000000000090409

00000 060000000000000000000000000000000004¢




CTA2TSE | g, 18 e 2024

gy | BE mvarshia

‘www.navarashtra.com

Serrdier, e veveie wevfie are, wd defd e aefivar forder

| SifreRd TREr T

mﬁﬂﬂ%@mms@m(ﬁ?ﬁm)m

3 T W W AT W s,
L ﬁgﬁﬁﬁu U 3.0 U, HERIE oY HEH U e

W"’ﬁwﬁwmw | RPN 7,121 TR | g ey mewwwm

it b M T 21 o P s G e ot

e ¥ el st 'gﬂ_:;l’ﬂwmsﬂmﬂﬁ Skt gt mmaﬁwm

A . swomRTT | GlqehiTe W

=

T CUTE SATUT TG el e o | PP TT o A 25 acivren

B JTTA IR SPTAERASIS &131 : 40,73 TIA 8qeX ??g & S FRE | I ST dada e See

W 331 UHUT IeGe : 427.67 GG fddiees (42.77 &1 3.2) R Face VIR 3112, ArHe Sdds-ien 3iis

W et e 3 e (R0L20.3m) b R A B T S, S T o oI

B 121 oy @ 5, ST 30 A g T e ;%‘ézﬁam gl e B o ol .

B 16 i@ 2024 Gk 71 iR 55,000 fddees (11,000 1Y) I WA TETERE : 13,000 75 s IRE

W e ISTRT 7,500 S Wfef fdees aeret @Rd el T R R o

3 ouick NEws E f ﬁ

Safaaiied sTae! eoeren |§|Ié|a;a:"

oo feaeft were

TR AT e TR A AR \ Reehl, Ty S dead, et THFOT THEE  HETd
mmis PR e e e ST AT e d
FRETER, ety SN Tetert g - AT

Bl ST o7 g AT e o A O W fRe TG erHT qrERoT A
i S SR, AR fomarenn fafeeren gefert S, A ISR 3T Teod
i vl ferereeat. i S I = |ielH ThiE et a1 SEEE T aRd. HieuHed
TN S FHTAT HET R (e S ST, WA T e sidiere

ot WEg e, A wiEreA Ao
wREE S S whR et
315 3113, Hieen forfeer forenfan e A T L.
T T A AT T | s e ) e Tt
ferfeerost areen B wret fshemart mmmmﬁrm
E HRmE T 3
\ T, ger A sy

EcEil
o A A O A, 1906 A ! T, T 2 TS
T ST U e T 5 e G S R A,
T R T SSRGS IS A < 0 R

ouE

o Ede WE F en N

5 Hite A foo e, Eﬁummwﬁ%
F Tl SR, H R T e s = e
iR, : 143-2024-25 to 147-2024-25 TTRTEd FAER T 3 WG WA FAl oM FH
&l é—r;rw-‘ pu— {mws..[ w0 D SR

s
i R 21,920 o7 < Sy
N T

TERER, TR T T

T HB AR T

=

e i g TS T B0

T, () W Yo e g e

LS 0o, ) L R S T (1

31t 0% A

o 191202438 s o - 2 i
wfn

(s s
2.43.24.3.41.003).

iz T 7% ] | e | A

fete frat e faf T
s s UT0101PN201SPTCI 4662

fafay akcacy

[t e .t ol e et 9| || g i 23 - 206 - 20 43~ 204 T
o | e o e e, B e e | 5 et e ""'f:)“" (=)
. | o fra v fae e e ) e
e e 39, 4w e S T S| 13 0% W | T0 Tl o | L | Leeges. 0o
oo ) e T T, A
Pt i vt e st 7 | | | e, ot v ofi o 79 of e 6 o 2 < A

ke 5 T 5 0,0t i R e FTSR ATER : 30/21/307 ST S EATR AT 04/23/ 3070
e oA e et/ A8 A | e e e s o 4 O [T E T pemyes
; ERECTES s e B
fer s i 2T e e g, T A e o S T
PR Frry— <A P, A  zertaaene

A TEEERIE
Terdieios o 1% v,

'GﬁT'TTI'c."IT-IW ﬁmﬁ@m

e AT BT T FHeAE
edl e A He SIS Aéa T efe F deser w@fd
TR FR, A aafor

WWWWW

50-60 Wf-TEW W ufwma .

&1a caT5TTel » 1500 fopeft 3iceTae sree &feTdT, SMarien 5 Ue do1

STk SITUTRET=I IYRET STeruit

\ \%W?r Ty mm fetrmr
(g?amg’iah)%wﬁar&mﬂmww
BEAREE SO TRt

@ [as v [fm (g wvte ‘(mw,xamu At e wifwe #, T gw
B T S T FEW AR de e sifswren
W (R P A TS AT s T o 2 T 9 (T,
a 7 s o1y 3w T RRATATSTES T 5 AT IS
e 7 e o 37 0t [T T 1oy 7| 536 | e 0 . SET A
) () o 20 v o /7 R A AR, BT R FH S .
3e. A ST Y S ) e T, Heh e GO A : 3o/3/307¢ N A BT A o0/73/3 e HE TS fiE A ) T
. | ek R s i e ) e | . o o4 | 139/ 076 W | IEHTEE FHE 0, ai/ T, | LORLRERL GE | 1,9%,%00, 00 .
- </ 1, <o 4 At TR W e &, @
42, | S A S AR e e i

s
3. | e s s st w1 it eh v | .12 2020
. | doren e e e, e | 23022000

A G, S B A So31/303¢_ A T AV AR 04/43/307¢

o6 | w0/ 2025 2 | weE w £/ T2, R0, [ 163.6343%. 45 [ 94800, 00
/T, teo/ A1 M HE

A o, Roraee
RO 0 e i e i i ¥ oo | 9%%/ 2036 W | FERden @R
.| et vty v ot § 2w et | ip R
g, o o GO e AR A < /415w o e B e
uRzeTe
o [ o6al o s | e worm, v/ 9, | LG T
o A e 3 S
A T A e BT A : 2o/ o ST B
= i T gy

e [ facebook.comMWestemRly~ s B twittr.com WesternRly

TR T SO e e

CcM K



www.navarashtra.com

Hﬁlﬂ | u /navarashtra

o, 9¢ A 2028 | STCI2TOG

huGeIie IFeld drdicn o1 Jrferaeden e dadm, fbard yo we Bicted Hoft

qIs AT TRRS AR

e, g, e S W
VTR T o TR FE FH
TS R TS FEE SR
RO A Y 8. e,
WsR AR FEFE HHR

BT BHSIN 301 28] Uh M

T T 3. SR eIl Horqel 81 2. .

TN PUIT ST SUATT SN0 S Bl
mlﬂﬂmémm—aimﬂﬁaﬂﬁﬁaﬁs

ASTRICES ATl

S,
BUR 3R SR qesed e 20 aufa et 8

R 3. 2% CRIEY VT ST 3HTE. T, e a2 SFasferer 9.(0% Ui oSt 3113, Bk
Iezea AT qeseid eci SuaTd 1R T 31 i & w5 PR Wl
310t 3t 32, &1 QeihIedIel s Iereeal TR ST ANVIRT 3T STe3R 31 Hewdrdl e

S
mmmmaﬂwm
e T FT Y ? T A 3.
T & WA A R A
ElEzEiicic]

T, S e

o =TT

A 3R & @ 634 N AT 0 T 9 254 ATGUA 3Hel SR,

S, ST G HIsr S e
TH AET TG T GIA H
T T Hl FHI B ? iR
oA el ST, R SR 9
eI EIel SFAA ST fopht

. fm%f ST
%mﬁsn%aﬁmzasm ?
R { U GAR §3% TSI
\oty T T AT S AT
T B, T e Ve e
A, wfeEE S e

A T

forer W AL iR
TETE &, % Y% o A e
e g o o, fee
T TEITE S & TR S
FAAA DI T %o IME. A
e % meE @ ¥z
UREI SSTE S FHOTR AT,

m%oaoWaﬁﬁa

\fegeit, e, e s
fomma g 030 =N A
HROTE A "VH fom I
e FR(RGCC) = =
T

TR
(Figa) T, T F TS A &
el atarg e dewd wa

JEaE © ATeTe] HET9T Y Y T C2ET Saat e FATSY, RITUIETeT WBIRIeT

PRI STl SAftT M i

anfn et e T SRR TR SR A A %0 T AR i . PN R Aieis S
SIS FE O A feom amR. WA 3R A= AR O AR AR, A, R0 > .

f?ﬁ .9% Sfteh WA : EAOT  HOGHT &8 T AMH WAST Xy W, UG ST Sl el meRor  eif s | SR E@ @ AL @ ma@zmﬁm@eﬁ
wrEt e vee o TS ST F Rooe T, o o, R mmwwm e e @ e e | e, wed ewfoel Ay, We o Reze W,
ngm <o st Arhest TOEd At sfdt ek @ T Seda e fered T H! ST TGRSR (FPIs) RoR% WY UHWSRN Sfocimyd &2,%63
R e ST T 20,30 FA T FA T FES BW. LR

" mﬂ- FEH A, WRAHIG BREE  0R% e fRed

. parss 3]6_17[&“@ WW s WFieR, AR HEOMR 4o, 9% I T qEvE
by sﬁa dfepran 3ieraT SIRTEN ST AR | o, et s v o s
g s TRETTfe3epIaTad 3TREN R ki
mmw.mwm /v TAE FH TR ST SR, TTIF HROTRR
2,000 T SR WX T SR Wen e oo T M, gee. T -0 T

Eniis
ﬁ?{(‘z‘ﬁ@?ﬁ?ﬁ)a}m@m e, SN A AeAvAEEl SO GSeR W S

RoE vieel T e A |

g TEA FeHEA( R0 %~ ?A)g%ﬁaﬁﬁaﬁaﬁﬁﬁsn%
o, et ST 2, Sty Sr SIS F (MD) SO T FABR AT IS T AT Y SAHRS
. : PR (CEO) Wimen Ta e sien =7 el 1, Wiesl. g o ot fferon(ameiiar) =

T A . FerE A S R Yo S

A i i s, s sAom € Hiedt STATHT UERHE RR,%R0 e
T B, FA ST T (e SR R0 %= 20 T HEHOTd DU A% HE WA, | PR T e smfor sy stemefer
ST fRt oM STede SR, FIE, B T R0 33 ?X(Wﬂm)w amémﬁﬁaﬁwamﬁaﬁm aﬂaﬁw@anz\saﬁzﬁm FrasuFa SMes gE A
IR YR AT F 7. SN | e Fewarm € 3 3, 5 forsr At T 3w,

<Mc)mmmmaﬁ T S Y, A ST, S TR
TS TEMfoHANG IO WA ST SEEeR TR 9,

TS TR G SR HOITAT 3O I e AR TR I T AT e o R e WeRaiod e SR wwee STEN o
o R ST TeR. SR %U?Jﬁal'lﬁ‘ IEEGTIAR, TeTaIesaRT WW Memioh Wwﬁﬁwmmﬂwtummmk“
o 25 R T 7 /- (7 T A) S P o gt ‘S T 3
: 14 31, 3 T
mm.mwmmmwmm T AT S FA
FE) ) o e T T 6
WWMWZ@WW‘WMW‘ - 3R, TR, fEARe
fefezae, AR woo 033 AR A1 ARAIR T HiEAIE T Al A g
o o 18 e st
- T i ! T R T
HO. W A e e i 8 e | | | st o
Zﬁﬂ[ fﬂ?ﬁ T‘ﬂ_" Y RR00LE- L3034 B
Frm(En) #9 3t wier I St e ¥ ReRe (e W
T T v | e ey e o o ERocooth- KRaLoTes [
- v. | o fordt et fee e feem sk el g A e ) AR 12RELALONE- 10ELELR LD 19¢
SRR ot e oy 9, e vl s e | | | ol ge-tietone il
R e gl na il || D PR e woww hmud stz b ik
m““ “‘F“‘“/ ( "r‘; i 3 0 9 202 <A T, r— B
B e | R e e R e
ST qougzgen T 0uryeqo T H| = e e e
e s e A ame A S| {-fafm®. : 143-2024-25 to 147-2024-25

et e i

EL bl Al wEE S
YOTEN QK fen A4 S Safr it . "'i“"m" ‘ i ‘Hﬁﬂ m‘ @)
skl Lk AN | PR P P e e | A wluibs -
SO Yo e (e ) 4 e, el e, we | . §-4 ¢ ip il ok | V023 | e sy i - - = 2
wmEd e fafffe wHE (geees g i A 6 I . ‘ B et 2
fon 338wl

A RRvu3e T 20423088 F RourzReo [ I ey sfeen ) o Fasren e | Wl § e i e A
s 3 e S fofes a9 s Pl ‘

AT A e sl s s f,
e i

2 T D e 2% e T 1t e bt Froaroan T et ¥ ay
A 5 St 7 Fuaa w:ﬁ b | B et et et | o600 i =i B
FHF 00008330 T T 0. | et i S T | f. ow.12.20°
A R e T " | = o
2. | e A Sy A i)
Bl e Tl A TR 28

3. | e o i ifm ot e

2. [ W0 T s, wite w s i s = -

e o s o e || - | S o s i ofciidhoindy ‘H‘:;Q‘“ f.3 fauisan ?v’(!\ e g
] | e
<, Teerii wes v || L. | st s wie s § da awie | ipld
e e e e s
A S O gk A o |
T o e 03 o0t3), ) ‘ y
v et T . BB 1365 20 e ot
e : 24/2/30%¢ fe aiferes e R mm?' J—lu@ﬁfmrsﬂ wm e | % S 2,
T Fr . g, Frav - 10,10 207 m el drE @ Wﬂgﬁm‘?\wﬁ A w0, AR gEATi A
B o130
DR. G.D. POL FOUNDATION T fz, ol T JTE2 Www.ireps.gov.in T TS FEAA A 2. BVP.136
Y.M.T. HOMOEOPATHIC MEDICAL COLLEGE & HOSPITAL P.G. INSTITUTE
Institutional Area, Sector -4, Kharghar, Navi Mumbai - 410 210.
Phone No - 022-27745439 | Email - ymthmc@gmail.com | Website - gdpfymthme.org
anicat e e Famat ot the sliaiie candiates o 3 Ffer 7 234 - 20%% - 2 A guR- 2074 24
\pplications are invited, in prescribed format, from the eligible candidates for the A — — e pe—
No Subject Brafestor Profossor % | 13 R0%6- 2 | m JES— X FYTX
— — T, T ferarir al
! Anatomy 01(0PEN) mmm 2e/38/20% ST 5 BNV AT
2 Physiology including Biochemistry — — 01()(3';%?)- e e o 8
— - < el S g BT e : 42 ST e
& | CmmimndMadcne ;‘;‘0’““9""3‘““ (OPEN) s 01(SC) e e e B
ST e ¢
4 Pharmacy (OPEN) - - :’Léiaru awqr;;wu;) T P wuvmwwg:;aa T 9 A (T, «twfm
=) o o 3o/t /3e7
5 HMM e 01 (V) 01 (SC) T [
6 Practice of Medicine - 01(OPEN) 01 (V) — o S e it b o AN
o [ 428 3076 30 | v, T | (OARR 5 | eee
7 Obstetrician & Gynecology - 01 (OPEN) 01 (OPEN) " T, @ S
| et o, S e v v s 2e/q/20% e o e
N 8 Repertory — - 01 (OPEN) ok | véof 204~ 24 | T R4 [ 20,
'
g ‘T{j 9 Pediatrics - 01(OPEN) 01 (SC) — A g, A g wr
whem A o AT GRRE W WEG (34) MR IR Iy Research Methodology 01(OPEN) | 01 (OPEN) - A B e R
T SESHT e TS W WHE TETHE (] ) A ASTHA S o S e R e e v« 2o ST e
o5l A 3 2 Wgd 8¢ W WA oo iz et qegel, Honiie Requisite Qualification, Experience, other details and i Format are ouR sk N
6 Fg e U o, A A s e Wiew(uy 1) ST SR tva";bleﬂ; collfuerebsitez:smﬁmmmmcmg P [IETCTAEy Py W2V, L e
N ast Date of application is : o a6
3.2 eI 436 HE WA P A9 (ARG 63 ) e st D ttsich v S e g o e AR T o
o fESH Rq WEH o AT SN SIS el el I R3¢ . (Dr. Gajanan. D. Pol) 2
TG IR HE SheT. T FIST SR X Daito; 181112024 Chairman.



